
Mr. Speaker: That has been cor
rected in my copy.

Shri S. M. Banerjee: That has not 
been circulated,

Mr. Speaker: That may not have 
been circulated. But any Minister can 
come and move. . .

Shri S. M. Banerjee: He can move 
on his behalf. Here in the order pa
per it is written. . .

Mr. Speaker: That will not make 
any material difference. I have re
ceived notices from a few members 
that they oppose the introduction of 
the Bill. Mr. Yashpal Singh’s notice 
is the first; it was received yesterday. 
One member can say a few words.

Mr. Yashpal Singh.

Shri S. M. Banerjee: You ghould
allow every one.

Mr. Speaker: Not every one.

Shri S. M. Banerjee; It is a very im
portant Bill, Sir.

Mr. Speaker: Mr. Yashpal Singh.
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reduction in the cost of plant and 
equipment of Rs. 95 million, apart 
from further consequential reductions 
in engineering, service facilities, cus
tom duty, etc. They have given 
sound techno-economic reasons for 
not accepting some of the other im
portant proposals. In addition they 
have pointed out that acceptance of 
other proposals would involve not 
only the redesigning of those parti
cular units but also the redesigning 
of the entire general layout and 
utilities. This they anticipate, would 
result in delay of about one year in 
the establishment of the first stage. 
Bokaro Steel will also be liable to 
pay substantial redesigning charges 
for any modifications desired, which 
the Soviet agencies have not agreed 
to in terms of the Memorandum of 
Acceptance.

The Soviet reply has assured us that 
they w ill continue to examine the 
possibilities of further reducing the 
capital cost of the plant during the 
course of the detailed engineering of 
the project.

In view of these considerations. 
Government have decided to accept 
the final recommendations of the 
Soviet Designers and Consultants.

13.58 hrs.

PREVENTIVE DETENTION (CONTI
NUANCE) BILL*

Mr. Speaker: Mr. Hathi.

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Charan Shukla): I  beg to move for 
leave to introduce a Bill to continue 
the Preventive Detention Act, 1950, 
for a further period.

Shri S. M. Banerjee (Kanpur): On 
a point of order. In the order paper 
it is indicated that Mr. Gulzarilal 
Nanda w ill move.
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Shri A. K. Gopalan (Kasergod): For 
the Icist 16 years this Preventive De
tention Act has been there. Every 
time it was introduced it was said 
that it would be only for one year 
or three years; like that, it has been 
going on for the last 16 years. Why 
not make it a permanent statute? 
Here we are passing this Bill and arc 
giving the authority to the Executive. 
They are the people who have to 
decide this, and we know what kind 
of people are there. We have even 
understood that it w ill be given to the 
Home Secretary. They cook up cer
tain charges. Under the Preventive 
Detention Act and also under the
D.I.R., we are the persons who have 
been suffering because so many things 
have been cooked up and anybody can 
be detained. . . .

Mr, Speaker: That will be an argu
ment when the Bill is considered.

Shri A. K. Gopalan: I say that it is 
not necessary that this Bill should be 
there. There is the D.I.R. and there 
are other measures by which any 
undesirable action can be prevented. 
Efven when all these things are there, 
as it has happened, Government la 
not able to prevent anything. This 
Bill is not necessary. I oppose it.

Mr. Speaker: Mr. Banerjee might 
also take two minutes.

Shri S. M. Banerjee; I  oppose this 
Bill There are so many penal sec
tions under the I.P.C. and the Cr. P. C. 
We know that all those sections are 
used to crush the people’s movement 
in the country. I  know how the 
Preventive Detention Act was indis

criminately used, how it was used 
against the political workers, whether 
in Uttar Pradesh or any other Pradesh.
I oppose the introduction of the Bill 
and I would request you to ask the 
hon. Minister, the Mover of this Bill, 
to withdraw it. There are enough sec
tions in the other Acts in this coun
try, by which undesirable people and 
anti-social people can be detained in 
jail. So, I oppose this and I would 
request this House to reject it at the 
introduction stage.

Shri Ranga (Chittoor): We also op
pose this Bill. Till now it has been a 
temporary one. I do not see any 
reason why it should be extended 
now on the eve of the elections. Are 
Government prepared to give us an as
surance that this Act is not going to be 
enforced until after the elections are 
over? I do not think that such an
assurance would be forthcoming from 
them. Therefore, lest it should be
used for political purposes during the 
elections and during the period pend
ing the elections, we are not in favour 
of extending this measure.

Mr. Speaker: Now, Shri Nambiar.

An hon. Member: He is also an 
aggrieved party.

Mr. Speaker: I should have allowed 
only one Member from each party. I 
had allowed Shri A. K. Gopalan be
cause he has said that the members 
of his party were victims of this 
measure.

Shri Nambiar (Tiruohirapalli): I op
pose the introduction of this BUI not 
only because I aan a victim but be
cause hundreds and even thousands of 
people in this country have been the 
poor victims of this lawless law. This 
law was brought in, in 1950 as an 
appendage to the other laws that were 
there; it has in its operation done so 
much havoc that people have had to 
suiler. Added to this, the Defence of 
India Rules also come in. Government 
have not yet withdrawn the applica
tion of DIR totally. They have only 
stated that they are not going to im
plement them or use them in certain
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States, but they would enforce them 
only in certain border States. That 
draconian law is already hanging. 
Over and above this, they are now 
seeking to continue this law which 
has been on the statute-book for six
teen years, for another three years. 
I submit that this is too much. 
I would submit that there is no justi
fication for the continuation of this, 
and the sooner it is repealed, the 
better it is for the country and for 
all of us.
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Shri Va^devan Nair (Ambala- 
puzha): We have always considered 
this Act to be a black Act, and we 
are totally opposed to the extension 
of this Act. I am really concerned 
because what is happening in this 
country, especially in the ruling party, 
is that an opinion is being built up 
that the Opposition should be dealt 
with with an iron hand. In this par
ticular background, I am concerned 
that such a law w ill be used politi
cally against the political Opposition 
in such a very arbitra^TT manner. So, 
we oppose the introduction of this 
BiU.
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Shrl Hart Vishnu Kamath: It is an
incomprehensible anomaly that this 
measure flows from article 22 of the 
Constitution which is included in the 
Chapter on Fundamental Rights, as if 
the right to be detained without trial
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is a fundamental right of an Indian 
citizen. It is a stain on our escut
cheon, on the article itself. This Act 
has been a black Act for the last so 
many years, nearly sixteen years 
now, and it has been said every time 
that it will be temporary and it would 
be there only for two or three years, 
right tram Sardar Vallabhbhai Patel 
up to Shri Vidya Charan Shukla; that, 
Sir, is the chronological sequence, 
from Sardar Vallabhbhai Patel to Shri 
Vidya Charan Shukla. I do not know 
who will pilot it later on, but they 
will again say that it is a temporary 
measure for the next two years. It is 
unfortunate that Government have not 
been able to show any improvement 
in the law and order situation; on 
the other hand, it is worsening now, 
in spite of all the measures that they 
are arming themselves with.

I oppose the introduction of thi.s 
measure.

Shri Sezhiyan (Perambalur): On
behalf of my party, I oppose the intro
duction of this Bill which seeks to give 
a further extension of a temporary 
nature to the parent Act. For the 
past sixteen years, they have been 
asking for a temporary extension on 
a permanent basis. This is not only 
a black law but it is a blot on our 
democracy and it makes a mockery 
of democracy and the functioning of 
democracy itself. Such a black law 
should not be allowed to be intro
duced, and no extension of time shoJld 
be allowed for such a black law.

Dr. M. S. Aney (Nagpur): This law 
was brought in as an emergency 
measure and it was first intended to 
be continued only for a certain time. 
Government never knows when the 
emergency began and when it is going 
to end. We do not see what the 
thing is which is called emergency in 
this country. Unless Government 
gives us a convincing proof that there 
was an emergency in this country 
when the Bill was first introduced and 
that emergency continues even today, 
it is useless to come forward here 
with a Bill of this nature.

Shri Nambiar: The oldest Member 
is opposing this

Some hon. Members: The senior-
most Member is opposing it.

Shri Vidya Charan Shokla: Shri 
Yashpal Singh was pleased to say 
that this Bill had never been brought 
before Parliament which had been 
elected on adult franchise. As hon. 
Members are aware, this Bill had been 
passed by the Lok Sabha several 
times, and this Bill has, therefore, 
been brought before this Parliament.

Shri A. K. Gopalan made a sugges
tion: 'Why have this Bill only as a 
temporary measure? Why not make 
it a permanent measure?’ We shall 
consider that also.

Shri A. K. Gopalan: A^Uong as they 
namain they will have to make it per
manent. Otherwise, they cannot rule.

Shri Vidya Charan Shukla: Shri
S. M. Banerjee expressed the fair that 
the measure might be used against 
political opponents. I would submit 
that there is a history behind this 
measure. This measure has been on 
the statute-book for the last sixteen 
years, and hon. Members know that 
every case under this Act is open to 
judicial scrutiny by an advisory com
mittee which is presided over by a 
High Court Judge. He goes through 
every case, and by and large, the 
action of Government has been upheld 
by these advisory committees.

Shri A. K. Gopalan: The judicial 
committee has said that it is useless.

Shri Vadya Charan Shukla: For the
last sixteen years, there has been no 
occasion to use this measure against 
political opponents or against political 
parties. There has been no .such
occasion....

Shri S. M. Banerjee: I rise on a 
point of order. Thi« is factually 
incorrect.
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Shri Vidya Charan Shukla: I refuse 
to yield the floor.

Mr. Speakier: Shri S. M. Banerjee 
should resu'me his seat, if the Deputy 
Minister is not yielding.

Shri Vidya Charan Shukla: There 
has been no such complaint from any 
political quarters about this.

Shri S. M. Banerjee: It is a wrong 
statement.

Shri Vidya Charan Shakla: Again, I 
want to give this assurance to the 
House that this measure has never 
been used against political parties on 
the eve of elections. Three general 
elections have been held when this 
Act has been on the statute-book, and 
these elections have been free, fair 
and impartial. There is no reason to 
doubt that again the coming elections

DtTision No. I  ] ayes

Achal Singh. Shri 

AlvB, Shri A .S .

Alva. Shri Joachim 
Babunath Singh. Shri 

Baiai, Shri Kamalnayan 
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Bal Krlshn a Singh. Shri 

Balakrishnan. Shri 

Balmiki. Shri
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Bampal, Shri P .L .

Baiwant. Shri 

Besra, Shri

Bhanja D eo, Shri L .N .
Bhanu Prakash Singh, Shri 
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D ighe, Shri

also w ill be completely free, fair and 
Impartial and this Act is not going to 
be used in any xinrealistic or unrea
sonable manner against any political 
parties or political opponents.

Mr. Speaker: The question is:

Shri S. M. Banerjee: Kindly hear
me. He has made a statement which 
is very wrong. On 12th July, 4 lead
ing members of political parties, the 
Left Communist Party, the Republican 
Party and the Commimist Party of 
India were all detained in U.P. So 
his statement is factually incorrect.

Mr. Speaker: The question is:

“That leave be granted to intro
duce a Bill to continue the Pre. 
ventive Detention Act, 1950, foi 
a further period’.

The Lok Sabha divided:

[14.22hrs.

Oajraj Singh. Rao. Shri Melkote. Dr.

Gandhi. Shri V . B. M cngi. Shri Gopal Datt

Ghosh, Shri Atulya Minimata, Shrimati

Ghosh, Shri N .R . M ishra .ShriB ibhuti

Heda. Shri Miara, Shri Sh^am Dhar

Hem  Raj, Shri M ore, Shri K .  L .

Jadhav. Shri M .L . Mukerjee, Shrimati Sharda

Jagivan Ram. Shri M arti, Shri M . S.

Jamunadevi. Shrimati Muthiah, Shri

Jedhe, Shri N a ik ,S h r iD . J.

Jha. Shri Yogendra Naskar, Shri P.S.

Joshi. Shri A .C . Niranjan Lai. Shri

JyoUshi, Shri J.P. Paliwal. Shri

Kedaria, Shri C . M . Pande, Shri K . N .

Kindar Lai, Shri Pandey. Shri R . S.

Kotoki, Shri Liladhar Panna La i. Shri

Krishna, S h r iM .R . Pant, Shri K .  C.

Kureel. Shri B .N . Parashar. Shri

La lit Sen, Shri Patil, Shri D . S.

Laskar, Shri N .  R. Patil, Shri M . B.

Mahida, Shri Narendra S in ^ Patil. Shri S .B .

Malaichami. Shri M . Patil, Shri S. K .

Malaviya, Shri K .  D . Pattabhi Raman. Shri C . 1 .

MoUick, Shri Rama Chandra Prabhakar, Shri Naval

Manaen, Shri Prau p  Singh, Shri

M andaUShriJ. Rajaram, Shri

M antri, Shri D .D . Rajdeo Singh, Shri

Marandi. Shri Raju, Shri D . B.

Masuriyo D in, Shri Ram, Shri T .

Mathur, Shri Harish Chandra Ram Sewak. Shri

M ehdi, Shri S .A . Ramdhani Das, Shri

Mehrotra, Shri BraJ Blhari Rane. Shri

M eh u , Shri Jashvant Ranga Rao, Shri
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R ttijlt Singh, Shri Sharma, Shri D . C . Suryt P ruad. Shri

Rao, Shri Ja*tnatht Sharma, Shri K . C . Swamy, Shri M . P.

Rao, Dr. K . L . Shastri, Shri Ramanand

Sbac Narain, Shri Thom at, Shri A .M .

Rao. Shri Ramapathi Shinde, Shri Tlwary, Shri D . N .
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R oy , Shri Bishwanath Tu la  Ram, Shri

Sadhu Ram, Shri Siddiah, Shri Tyagi, Shri

Saha, Dr, S, K . Sidheahwar Prasad, Shri Ulkey, Shri

S 4h'i, Shri Ramcshwar Singh, Shri D . N . UpKlhayaya, Shri Shiva Dutt

Saraf. Shri Sham La i SIngh, Shri K . K . Valahya, Shri M . B.

Sarma, Shri A .T . Singh, Shri S. T . Varm i. Shri Ravindra

Satyabhama D evi, Shrimati Slngha. Shri G .K . Veerabaaappa, Shri

Scindia, Shrimati Vijaya Rate Sinha, Shrlmaa Tarkeahwaii Venkataaubhalah, Shri P.

Sen, Shri P. G. Slnhasan Singh, Shri Vidyaluikar, Shri A . N .

Sivappraghaiaan, Shri Ku. Vya», Shri Radhelal

Shah, Shrimati Jayabcn Sonavane, Shri W adlwa, Shri

Shakuntala D evi, Shrimati Subramanyam, Shri T . Yadab. Shri N .P .

Sham Nath, Shri Sumat Praaad, Shri Yadava, Shri B.P.

Shankaraiya, Shri Sunder Lai, Shri
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Alvares, Shri Gopaian, Shri A. K . Patel, Shri Rajeshwar

Aney, Dr. M . S. Gounder, Shri Muthu Pattntyak, Shri Kiahan

Uaiiericc, Shri S .M . Kamath, Shri Hari Viahnua RangB, Shri

nhattacharya, Shri IJiiien KUya, Shri Mohammed Sexhiyan, Shri

Uiren Dutta, Shri Nair, Shri Vaiudevan Trived i, Shri U .M .

Dasaratha Deb, Shri Nambiar, Shri Yashpal Singh, Shri
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Shri Rajaram (Krishnagiri): Mine 
is ‘No.’ It has come out wrongly.

Shii Muhammad Ismail (Manjiri):
My vote is also for ‘Noes’.

Mr. Speaker: Both would be noted.

The result of the division is: Ayes 
165; Noes 18.

The Ayes have it; the Ayes have it. 
Leave is granted.

The motion was adopted.

Shri Vidya Charan Shukla: I intro
duce the Bill.

K. D. Milaviya. I had said I would 
take it up at 3.30 p .m . and then we 
would take up non-official business. 
But now Shri Malaviya may very 
briefly say what he has to.

Shri K. D. Malaviya (Basti): Sir, 
yesterday I gave notice of my inten
tion to raise a question of breach of 
privilege against The Hindustan Times, 
its editor and publisher for having 
committed the contempt of this House 
and its Speaker and infringed my pri
vilege by publishing in its edition of 
9th November (that is, yesterday) on 
front page in col. 4 dafamatory re
marks against me which were ordered 
to be expimged by you, Sir.

14.18 hrs.

RE. BREACH OF PRIVILEGE

Mr. Speaker: I had received notice 
of a breach of privilege from Shri

I seek your consent under rule 222 
to raise this question. Shall I read 
the extract?

Mr. Speaker: No, not necessary. I 
agree the presumption is that when




